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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH, GUWAHATI

0.A. No. 89 of 2007

DATE OF DECISION: 03.04.2007.
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........................................................................................... Applicant/s
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHAT! BENCH
Original Application No.89 of 2007
Date of Order: This the 3" Day of April, 2007.

}

HON'BLE MR.K. V. SACHIDANANDAN, VICE-CHAIRMAN

~ Shri Purushotam Das

Son of Shri Sunkaram

Administrative Officer

Regional Mefrological Centre

India Metrological Department

Government of India

N.E.Region, Head Quarter

Borjhar, Pin-781015 Applicant

By Advocate Mr. A. Ahmed
-Versus-

1. The union of India represented
by the Secretary to the
Government of India,

Ministry of Science

and Technology and.

Ocean Development, -

New Mehuruli Road, New Delhi-1

2. The Secretary, Department of
Personnel and Training,
Ministry of Public Grievances &
Pensions Government of India,
North Block, New Delhi-110001.

3. The Director General of Metrology
India Metrological Department,
Mausam Bhawan, Lodhi Road,
New Delhi-110003. .

4. The Deputy Director General of
Metrology, Regional Metrological Centre,
India Metrological Department, _
Guwahahi-781015. Respondents

Mrs. M. Das, AddLC.G.S.C.
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ORDER!ORAL}
K.V, SACHIDANANDAN, V.C:

The applicant is working as .Adminiéf:x‘ative Officer iﬁ. the India
Metro!ogiéa} Department, Government of India, N.Eﬁegibn, Borjhar.
According to the applicant as per recommendation of 3™ Centra] Pay
Commission Administrative and Technical Cadre in Indxa Metmlog:eal
Department was separatpd One Smtx Shalini Makhija, Administrative
thcer India Metrological Dppartment New Delhi has filed an O.A.

No.573 of 2004 before the (,enh'a! Admxmstratnve Tribunal, Prmmpa!

- Bench, New Delhi. Vide Order dated 3092004 the Principal Bench

has dlsposed of the said O.A. The operative portion of the said order is

reproduced as fo!lows

“2. After the matter has been
argued, it was pointed that
the respondents had
constituted an Internal
Review Committee to go into

~ the Administrative structure
of iMD under the
Chairmanship of the then
Additional Director General
(M) Pune. The report has

-~ already been  submitted
sometime on 29.3.2000, but
the final decision in this
regard has not been taken by
the Government.

3. Keeping in view that the
.report has been submitted
and final decision has not
been taken, it will be
unnecessary to this Tribunal
to go into any other
controversy. It is directed
that respondents No.1 would
consider the said report and
pass an appropriate order in
accordance with law

3)/\



preferably within six months
from the date of the receipt
of the certified copy of the

present’ order and
communicate it to the
applicant.”

In compliance of the order of the Hon’ble Tribunal, Principal Bench,
New Delhi, India Metrological Department, Government of India, vide
their Office Memorandum dated 23.3.2005 informed the applicant
that the restructuring of India Metrological Department is under
active consideration of Department of Science and Technology and
once this is finalised the issue reldting to the implementation of
recommendations of the Internal Review Committee will be taken up
thereafter. The contention of the applicant in the instant applice;tion is
that the respondenfs have not taken any final decision on the
recommendation of the Review Committee till date. Being aggrieved
the applicant has filed this O.A. seeking the following reliefs:

“g.1. That the Hon’ble Tribunal may be
pleased to direct the Respondents
to fully implement the Scheme of
separation of Administrative and
Technical Cadre of India
Metrological Department as per
recommendation of the Internal
Review Committee.

8.2 To pass any other relief or relieves

~to which the applicant may be
entitled and as may be deem fit
and proper by the Hon'ble

Tribunal.”
2 I have heard Mr.A.Ahmed learned counsel for the applicant and
Mrs. M. Das learned Addl.C.G.S.C. for the Respondents. When the
matter came up for hearing the learned counsel for the applicant has
submitted that he will be satisfied if, direction is given to the

applicant to make a comprehensive representation before the

Respondent No.2 and the respondent may be directed to dispose of

' L/
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fhe same with a speaking order. Learned counse} for the Respondents
has submitted that she has no ohjection if such direction is given.
3. For the ends of justice Court directs the applicant to make a

comprehensive representation before the Respondent No.2 with all

reliefs within the time frame of four weeks from the date of receipt of -

this order and on receipt of such representéti‘on the 2™ respondents
or any other combetent authority shall consider and dispose of the
same within the time frame qf 3 months thereafter.

0O.A. is disposed of accordingly. There will be no order as to

costs.

(K.V.SACHIDANANDAN)
© VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

(An Apphca’aon Under Section 19 of the Adrmmstratzve
'- Tribunals Act 1985)

ORIGINAL APPLICATION NO. S| ___ OF 2007.

Shri Purushottam Das

. .Apph’cant
- Versus - ‘ " '

The Union of India & Others
: . ...Respondents

LIST OF DATES / SYNOPSIS:

1971 - ,Applicant was appointed as Observatory Attendant
in the India Metrological Department (m short
- IMD)

22.01.1972  Applicant was appointed as Lower Division Clerk
(in IMD) through Examination and secured 1st
position

1973 =~ = The 3d Central Pay Commission Report was
- published and made certain recommendation
regarding functioning of India Metrological

Department '

07.09.1973 = He has successfully completed the Elementary -
~ Course in -Metrology with 68%.

1976 ‘. vHe passed his BA Examination.

18.05.1979 | |As per recommendation of 3+ Central Pay
 { Commission Administrative and Technical Cadre
1 in India Metrological Department was separated.

1982 . Applicant ‘has passed the. Departmental

Examinaﬁ'onv for the post of Upper Division Clerk.

17.02.1999 , The India Metrological Department has stated that

- case of complete bifurcation will be adopted on a
similar pattern adopted with other Scientific

. Department like .S.R.0., D.O.E,, S.0.1,

/ The Hon’ble Principal Bench, CAT, New Delhi

30.09.2004 -
: ' observed that the Respondents has consntuted an

2
I3

e
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23.03.2005

- Internal Review Committee to  in to the

Administrative Structure of IMD and the Report
has already submitted on 29.03.2000 but final
decision has not taken by the Government. As
such the Hon’ble Tribunal, Principal Bench, New

| il Delhi directed the Respondents the said Report

and pass appropriate order within a time frame.

The Respondents have state that restructuring of
India Metrological Department was under active

. comisideration. As such they have not taken final

decision on the recommendation of the Internal

* Review Committee dated 29.03.2002.

However, till date the Respondents have not taken
any decision on the recommendation of the
Internal Review Committee. As such the applicant
is approaching this Hon’ble Tribunal for seeking
justice in this matter.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH, GUWAHATI

(An Apphcauon Under Section 19 of the Administrative
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FILED By
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Tribunals Act 1985)

ORIGINAL APPLICATION NO. go\ OF 2007.

1)

2)

3)

4)

BETWEEN

Shri Purushottam Das

Son of Shri Sunkaram

Administrative Officer

Regional Metrological Centre

India Metrological Department

Government of India

N. E. Region, Head Quarter

Borjhar, Pin-781 015. '
...Applicant

- AND -

The Union of India represented
by the Secretary to the
Government of India, Ministry of
Science And Technology and
Ocean Development, New
Mehuruli Road, New Delhi-1.

The Secretary, Department of
Personnel and Training, Ministry
of Public Grievances & Pensions
Government of India, North
Block, New Delhi - 110001.

The Director General of Metrology
India Metrological Department,
Mausam Bhawan, Lodhi Road,
New Delhi-110 003. :

The Deputy Director General of
Metrology, Regional Metrological
Centre, India Metrological
Department, Guwahati-781 015.

...Respondents




1)'

2)

3)

4)

DETAILS OF THE APPLICATION

mn'ncm.ms OF THE ORDER AGAINST WHICH 'rmv:'

APPLICATION I8 MADE:

.Tlns ~instant application is not made against any
particular order or orders, but made for seeking a direction
from this Hon’ble Tribunal to the Respondents for full

mplementahon of the scheme for separation of
Admxmstratlve and Technical cadre of India Metrological

Departmgnt.
JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter of the
instant application is within the jurisdiction of the Hon’ble
Tribunal. '

LIMITATION:

The Applicant further declares that the subject matter
of the instant application is within the limitation prescribed
under Section 21 of the Administrative Tribunal Act 1985.

FACTS OF THE CASE:

Facts of the case, in brief, are given below:

- 4.1) That your humble Applicant is a citizen of India and as

such, he is entitled to all the rights, protections and privileges
guaranteéd under the Constitution of India and the laws

framed thereunder.

4.2) That: your Applicant begs to state that he .is presently
working as Administrative Officer in the Regional Metrological
Centre, India Metrological l':)epartment, N. E. Region Head
Quarter-Borjhar Guwahati-781 015.

o
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4.3) That your Applicant begs to state that he had joined in
the India Metrological Department in the year 1971 as
Observatory Attéﬁdant. Thereafter, he appeared | in the
examination for the post of Lower Division Clerk (in shoﬁ
L.D.C.). in the India Metrological Department along with other
candidates through Employment Exchange, He secured -1st
position m the Selected Merit List of Lower Division Cierk.
Thereafter he ;'iwas appointed as L.D.C. in the above said
Department w.ef. 22.01.1972. He had passéd English &
Hindi Type Writing by securing 89% of marks in Hindi Type

Writing. He obtéiried his B.A. Degree in the year 1976. |
Moreover, he had passed the Elementary Course of
Metrolbgibél Training in a single attempt by securing 68% of
marks. He was promoted to the post of Upper Division Cierk
(in- short U.D.C.) on the basis of his seniority in the
Department. Now, he has promoted to the post of
Administrative Officer in the India Metrological Departxnént

with effect from 06.09.2005 vide notification No.
A.32014/A0/2/03-EI dated 19.09.2005.

Photocopy of the letter No. E (2) 146/ 27/41
dated 12.01.1972 enlisting the names of the
successful candidates on merit for
recruitment in the post of Lower Division
Clerk in India Metrological Department is
annexed herewith and marked as
ANNEXURE-A.

Photocopies of Certificate and Training result
of the Applicant issued by the Director
Training & Deputy Director General of
Observation (Forecasting), India Metrologicél
Department is annexed herewith and
marked as ANNEXURE B & C.
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Photocopy of the notification dated

19.09.2005 is annexed herewith and marked
as ANNEXURE - D.

4.4) That your Applicant begs to state that the 3 Central
Pay Commission 1973 vide its report had made certain
recommendations regarding the functioning of India
Metrological Department. Some of the recommendations
made by the 3« Central pay Commission regarding cadre
structure of the India Metrological Department are quoted
below for kxnd perusal of this Hon’ble Tribunal :

“ In the course of our examination of the cadre
structure of the Department, we noticed that
out of a total strength of 1100 posts of
Observer, Senior Observer and Scientific
~ Assistant in the headquarters office, about 14
% were engaged on purely administrative and
accounting duties. On the other hand the
recruitment rules for the posts of Senior
Observer and Scientific Assistant provide for
promotion of non-scientific staff like Upper
Division Clerks, Stores Keepers, Lower
Division Clerks, Telephone Operators, etc. to
these posts. It appears to us that the
employment of scientific personnel on purely
administrative duties in such large numbers
and the promotion of non-scientific staff to
scientific posts is not a satisfactory
arrangement and should be looked into”.

On the aforesaid observations and recommendations

made by the 3~ Central Pay Commission in 197 3, the
Government of India had separated the Administrative and
Technical Cadre of India Metrological Department vide Office
Order No. E (2) 107/03/79 dated 18.05.1979 issued by the
India Metrological Department. In the Administrative side
separation was made upto Assistant Metrologist and 21 posts
of Administrative Officer was created. The separation was
envisaged only upto level of Assistant Metrologists. In the
aforesaid Order it was mentioned that the post of Metrologist
now utilized for administration may continue to be available
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for pro:‘n@tion of Administrative Officer till the higher post are
also converted. It was also mentioned in the Office Order that
new recruitment rules are to be framed to regulate the mode
of appoiixtnmnt after bifurcation. It was further mentioned

that the technical staff who are being utilized for
administrative work will be given an option as to whether they

want to L‘écontinue in administfgtive stream or would go'to
technical staff. The choice must be made within 31.08.1979.
It was also provided that those staff has opted to remain in

’ technicai side would have their interest in technical side
-Safeguardgd, but would not be eligible for promotion in the

administifative Wlng within the transition period of three yeafs
ie., 31.Q8.1982. As the scheme erivisages replacement of
scienﬁﬁc]techrﬁcal staff from administrative “ wing, staff
working in technical side will not be eligible for consideration
foi' admit;iistrative posts at the commencement of the schéme.
If as a result of option exercised by the scientific/technical
staff in administrative wing need arises to induct staff from
technical side, volunteers from technical would be considered.
Such persons would be transferred to Administrative Side
under tﬁe é.ppropriéte administrative designaﬂon. For this
purpose .staff of in technical section as _wéll as
operational/field stations can volunteer for posting to
admmis&aﬁVe section. Their names would be considered if
and to the extent necessary.

A photocopy of the extract of 3« Central Pay

Commission 1973 Report is annexed

herewith and marked as ANNEXURE - E.

Photocopy of the Office Order No. E (2)
107/03/79 dated 18.05.1979 issued by
India Metrological Department, Government
of India is annexed herewith and ﬁarked as

ANNEXURE- F.



4.5) That your Applicant begs to state that the India
Metrologiéal Department vide its memorandum dated

17.02.1999 issued by the Deputy Director General of

Metrology (Administration and Stores) has stated that the
case of the complete bifurcation of the department was
discussed with the Director (Pay), Ministry of Finance,
(Department of Expenditure) on 16.02.1999. Further, it was
stated mthe said memorandum that the Department desires
to have a complete vertical bifurcation of the Administration
and Technical }Scientiﬁc ng on a similar pattern adopted
with others Scientific Department, like ISRO, DOD, DOE, SOI
etc. It was stated therein that a review committee was being
set up to assess the requirement of Administrative staff in
different :ca‘dre's including the Administrative Officer’s post.

The 21 post of Assistant Metrologist Grade II proposed to be.

redesignated as Administrative Officer was satd to be only a
part of actual requirement and the creation of 21
Administrative Officer may be considered as an interim
arrangement so as to create promotion opportunities for
Superintendent who have been in that grade for more than 8

years.

Photocopy of the letter dated 17.02.1999 is
annexed  herewith and marked as
- ANNEXURE-G.

4.6) That your applicant begs to state that although the
Indié Metrological Department had assured that it would fully
complete the total bifurcation of Administrative and
Technical/Scientific wing in the department but in practical
they have only bifurcated the Administrative Wing ui:to
Assistant Metrologist Grade, i.e. equivalent to Administrative
Officer. Being aggrieved by this, one Srimati Shalini Makhijia,
Administrative Officer under India Metrological Department
filed an Ongmal Application No. 573/2004 before the Central

T P
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Administrative ‘Tribunal, Principalv Bench, New Delhi. The

. Hon'ble Priﬁcipal Bench vide its order dated 30.09.2004

observed that that the respondents had constituted an

Internal Review Committee to go into the Administrative

structure . of IMD under the Chairmanship of the then

- Additional Director General (M) Pune. The report had already

been submitted sometimes on 29.03.2000, but final decision
in this xfegard has not been taken by the Government.
Honble Principal Bench keeping in view of the said
observation directed the Respondent No. 1 to consider the

said report and pass an appropriate order in accordance with

 law preferably within six months from the date of the recelpt

of the certzﬁed copy of the order.

Photocopy of the order dated 30.09.20004

passed by the Prinéipal Bench of the Central

Administrative Tribunal m O.A. No.
573/2004 is annexed herewith and marked
as ANNEXURE - H.

4.7) That your Applicant begs to state that the in conipliance

of the order of the Hon’ble Tribunal Principal Bench, New

Delhi, India Metrological Department, Government of India,
vide their Office Memorandum No. E(I)894/14/2003-E.I
dated 23rd March 2005 informed the Applicant of the O.A.
No. 573/2004 that the restructuring of India Meteorological
Departnient is under active consideration of Department of
Science and Technology and once this is finalized the issue
relating to the implementation of recommendations of the
Internal Review Comﬁn'ttee will be taken up thereafter.

Photocopy of the Office Memorandum No. (I)
94/14/2003-E.I dated 23.03.2005 is

annexed herewith and marked as
ANNEXURE-1. ‘

.\?
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4.8) That the Applicant begs to state that though ‘the
Respondents in compliance of the order of the Hon’ble CAT,
Principal Bench in order dated 23.03.2005 stated that the
restructuﬁn’g of India Meteorologicai Department was under

active consideration, they have not taken any final decision

on the recommendation of the Internal Review Committee

dated 29.03.2000 till date. As a result non-completion of
cadre separation of Administration and Technical wing, the

Applicant and other similarly situated persons working in the

Administrative side are suffering immensely as they are not
getting d}ie péoihotional avenues. As such, finding no other
alternaﬁve ‘tvhe present Applicant has approached this Hon’ble
Tribunal by way of Original Application seeking jtisﬁce in this

matter.
4.9) That -your applicant subinits that due to non-

implemeﬁtaﬁon of bifurcation scheme of Administrative &
Techm'cai wing the Apphcant is suffering from irreparable loss

and injufy' in his service career. As such the action of the
Respondents are arbitrary, unjust, . unfair, illegal, |
discriminatory and violative of the principle of natural justice

and doctrine of equality.

4.10) That your applicant submits that the Respondents have
acted with a mala-fide intention only to deprive the applicant
and similarly situated persons in the Administrative side from
their legiﬁmam. right.

4.11) That your applicant submits that the action of the

Respondents in not fully implementing the scheme for
separation of Administrative and Technical cadre is highly
illegal, improper, and whimsical and also against the fair play
of Administrative justice.

4.12) That in view of the facts and circumstances narrated

~ herein aiBo‘ve, it is a fit case for immediate interference by this



Hon’ble Tribunal and may be pleased to pass necesséxy
direction to the Respondents to implement the Cadre
Separatioﬁ Scheme on the basis of recommendation of the
Internal Review Committee.

4.13) That your application submits that the“Resp'ondents |

have violated the fundamental rights of the applicant.

4.14) That the applicant demands justice and same has been

denied to him.

4.15) That this application is filed bonafide and for the

interest -'o;f justice.
GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

5.1) F,or'that, due to the above reasons narrated in detail the
action of the Respondents is in prima facie illegal, malafide,
arbitrary and without jurisdiction.

5.2) For that on the b;sis ‘of recommendation of the third
Central Pay Commission, the Government of India on
18;05.1979 decided to separate the Administrativé and
Techﬁéal' Cadre of India Metrological Department. Option
was given to the Technical Staff whether they want to
continue in Administrative Stream or m Technical stream and
the India Meﬁ'ological Department has assured complete

bifurcation of the Department on a similar pattern adopted

w1th othef.Scienﬁﬁc Department like 1.S.R.O., D.O.D.; D.O.E,,
S.0.1. etc. However, till date the Respondents have not
completed : the bifurcation of the Department as decided by
them. | '

5.3) For that the India Metrological Department have
bifurcated the Administrative wing only up to the Assistant
Metrologist Grade ie. equivalent to Administrative Officer.
Further full up gradation of the Administrative Wing have not
been done by the Respondents, reason best known to them.
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S.4) For that ‘the Honble Central Administrative Tribunal,

Principal Bench, New Delhi in O.A.No.573/2004 dated

- 30.09.2004 directed the Respondents to consider the Report

of the Internal Review Committee on the Administrative
Structure of India Metrological Departmeht aﬁd pass
appropriate order with law within six months from the déte of
receipt of the Order. However, till date the Respondents have
not passed ahy a‘ppfbpriate order for restructuring . of

: Administfative Wing of the India Metrological Department.

5.5) For that the India Metrological Dep‘artment' in
pursuance of the Hon’ble Tribunal, Principal Bench, New

| Delhi order, the Respondents have stated on 23.03.2005 that

the re-structuring of the India Metrological Department is
under active consideration of Department of Science &
Technology. Howevex;, already two years has passed" of ‘the
said order the Respondenté have not taken any action in this

matter.

5.6) For that non-completion of Cadre Separation of

Administrative and Technical Wing the applicant and other
similarly situated persons working in the Administrative side
are .suﬁ'eﬁng immensely as they are not getting due

promotional avenue.

5.7) For that applicant is suffering from irreparable loss and
injury in his service career. As such the action of the
Respondents are arbitrary, unjust, unfair, illegal,

discriminatory and violative of the principle of natural justice -

and doctrine of equality. -

5.8) For that since 1979 the Respondents have taken time
for implementation of Cadre Separation Scheme. However, the
Respondents have not implemented the Scheme fully till date

e

Bl f‘“
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only to deprive the applicant and other similarly situated

persons. -

5.9) For that in any view of the matter the action of the
Respondents is not sustainable in law as well in fact of the
case. -

The -applicant craves leave of this Hon'ble Tribunal
advance further grounds the time of hearing of this instant
apph'catidh.

DETAILS OF REMEDIES EXHAUSTED:

That A"t_here is no other alternative and efficacious and
remedy .a;.v'aﬂ'able to the applicant except the invoking the
jurisdiction of this Hon'ble Tribunal under Section 19 of the
Administrative Tribunal Act, 1985.

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH
ANY OTHER COURT:

That the Applicant further declares that he has not filed
any application, writ petition or suit in respect of the subject
matter of the mstant application before any other court,

authority, nor any such application, writ petition of suit is
pending before any of them.

RELIEF SOUGHT :

Under the facts and circumstances :

stated above, the applicant most respectfully
_prayed that Your Lordship may be 'pleased to
admit this application, call for the records of
the case, issue notices to the Respondents
as to why the relief and relieveé ;sought by
‘the applicant may #ot be granted and after
hearing the parties may be pleased to direct
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10

11)

12)
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the Respondents to give the folloWing

relieves.

8.1 That the Hon’ble Tribunal may be pleased to direct
the Respondents to fully implement the Scheme of
sepa;ation of Administrative and Technical Cadre of
India '_Meti'ological Department as per recommendation
of the Internal Review Committee.

82 To Pass any other relief or relieves to which the
applicant may be entitled and as may be deem fit and

proper by the Hon’ble Tribunal.

8.3 To pay the cost of the application.

'INTERIM ORDER IF ANY PRAYED FOR:

At th1s stage the appliéant does not seek any interim

relief but if the Tribunal may deem fit and proper may pass .

any order‘j / orders.
Application is filed through Advocate.

Particulars of LP.O.:

LP.O. No. : Y4 G €5 2639

Date of Issue : Q8- 03 - 20067

Issued from I GuosaerhaX GPo

Payable at f Guuoetat GPO .
LIST OF ENCLOSURES:

As stated above.

Verification...
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VERIFICATION

L Shn Pumsholtam Dass, son of Shri Sunkhram, Admnnstratlve
Officer, Regional Metrologlcal Centre, N. E. Region Head Quaner-Boghar Pin-
781 015, do hereby solemnly venfy that the statements made in paragraph Nos.
AidL 42, @M A8 T ..are true to my knowledge, those
made in paragraph Nos. 4. 3 b 4 T T —are
being matters ofrepom'_a;emletomy information derived therefrom which I
believe tobetrueahdthosemadeihbmgmph Boetto I -, Are true o

my legal advice and rests are my humble submissions before this Hon’ble'

Tribunal, I have not: suppressed any material facts,

mmx sign this verification on ms"@%%dmnd
x| 2008 at' Guwahati.
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Government of India
India Mcteorological Departient
Olo the Divector General of Meteoratosy
Lodi Road, New Dethi - 110003

Drated, the W14 Sept. 2005

NOTIFICATION

No. AI2Z0M4/AQ2/03-E.1. The Director General of Matcorology has appointed the
undermentioned Superintendents in India Metcorological Department as Administrative
Officers (scule Rs.6500-200-10500) in an officiating capacity with effeet from the dates
indicated against their namcs below and until further orders. ;

s N, Nanne . Drate from which appointed
as Administiative Offieers

I, Shivi Parvushottaan Dis 06.09.2005
2. Shri ILB. Chugh. 31.08.2005

o ST

( S.C. Ghosh
Mecteorotogist (Establishiment)

for Dircctor General of Metcorology

The Mannwer,

Gove, of India Press,
Fandabad (Harvena)
cath thinds Veridon

ATTESTED
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\ ¢ Satish Kumar ) 4 /()/U
AsstL Mt Gr, F(Gaz, Fs nt)

tablishmd
for Divector Generyl- ()I Metcorology

: Copy lor iJ!'k)l’l}]::(fi()llll(J :

f ‘]‘.. Vigilance Section o i),
2. G tGa 1ills) al HQ.

' 3. LA2) E(3) Sections af HGQ.

. - ‘ rJ U\J{/\-\% \\)/)
!:‘ No. No. /\}7()1 1//\()/)/()) 100 /

| Dated :\q Sept. 2008

.
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17. For the following other posts in the Depart-
ment, wo recommend tho scales of pay indicated
against cach in the Tuble below t—

.

: Tanre VI
S, Designation of  Number  ¥xlsting scalo Revised senlo
No. : post of of pny v of pay
posts
Rs. Rs.
1. Administrative 1 700-40-1100-  1050-1600
.Officer 50/2-1250
2. Assistant Dhector 4 400 25 500 30- 6501200
(Administration) 590-1:1)-30-
800
3. Guido Lecturcr 1 210-10-290-15- 425-700
(Khhjuraho) 320-113-15-
A25
4. Photostat Opcrator 4 205-7-240-8- 380-560
280 _
. 5. Machinc Operator 1 150-5-160-8- 330-560

240-1B-8-
280-10-300

18. There is one post of Personal Assistant o
Dircctor Guoneral which is in the scale of Rs. 320--15-
470-FR-15-530  Yr wonld that thie

reranymnned

recorioe L
Depiartments,

39, Tho Association of Tourist Oflicers have
represented that an All India Tourism Scrvice should
be constituted as specialised service.  We are unable
to make any recommendation as this is a matter for
the Govornment to consider.

NI INDIA METEOROLOGICAL DEPARTMENT
: (IMD)

40. The India Mecteorological Department, as
its name implics, is responsible for the provision
of mecteorological services to the various uscr-
interests in the country, ‘T he observadional orpanisa-
tiony of the Departnient consist ol Sutlace observa-
torics, Hydro-meteorological  obscrvatories, Pilot
Baltloon observatorics, Radiation observatorics, clc.
spread over a number of places in the country.  The
Institute of Tropical Mclcorolopy, Poona, Astrophysi-
cal Observatory, Kodaikanal and the Geomagnetism
Obscrvatory at Colaba and Alibag which were pre-
viously under this Department have been constituted
as autonomous Institutes with clfect from 1-4-1971.
}Vc have, therefore, not made any recommendations
in repard to the posts transierred (o these Institutes.

*pPage 15 of the Report of Comumitice on Orpanization of Scientilic Reseaich,

The class-wise distribution of posts Te@t in. te

& A 250027
“ rmhulon of
|

Department on '1-4-1971 is as follows ~
nvlng rega

- : -~ ft that the
Class1 . . - ,'- ‘, 130 { @ of Qbservalc
Class II (Gazetted) ns ! ‘ m@h orie
Cluss 11 (Non-gnzetted) . 34 :M'.'m‘:‘;"mc
ClssliL ' . - 3 Akl
Class IV . L _13_2?_ Foe the

5146 b Alled by |

. Ig xale of |

41, The Class T and T posts in the Deputorg
arc indicated in the Tablo below :—

<Taner VU © Dt

’;\}0 I)csignullf)n of post Nm:)\:»ct . ‘Mmm
posts Meteor

TR T
1. Dircctor Qeneral (DGO) . s 4L AU
Banty of Ass

2. Depuly Director General . A 1600-100-IN0 feperuitient
, gher a3 for
3. Dircctor 14 1300-6) tud i cxcept tha
4. Melcorologlst Grade T 43 700-50-11n BAA msisted
i wtment
5. Mecteorologist Grado Il 61 4004050 s 4R of Pralt
6. Assistant Meteorologist 225 35026801 ?‘" Pust-p

. Assistant Mctcorologis . s 4

’ : LU0 g Y Lo
Lo onave ey

e et e e e RN TR
g the poste
At the Class 1 level there is diret gy o
to the grade of Motcorologist Grade Jto the v{. Rs. Sﬁ((;
of 50 % and all the higher posts arc filledty Bteional \
tion only. The rccruitment qualificaton | i a
Meteorologist Grade 11 arc n Sccond Cln k¥ -
degrecin upy of the relevant subjects, ¢.. Moo Far the po
I"hysics, Apriculture, Astronomy, Astiophmigs™ o the p,
degree in Lingineering with two  yeary _(‘fﬂ}ﬂlﬂ'ltin
cxperience as cvidenced by published papo 1§ {
of the subjects or ficlds mentioned above. X & The CI
4 gepuiment ar
42. The India  Metcorological Doy i
Gazelied Officers’ Association has ropreest @i
the status of the Ditector General of Uterterg s Baign o
shoult be enhanced atlenst to the level of ! ,«'"
Scerctary, having regard to his incrod g
and  rosponsibilitics. The pay of e b
General of Obscrvatorics was raiscd (o kMY Ao
lo Rs. 2250-125-2500 in 1971, ‘lhe ol
Committce® (1967), which examined e mddbiy 0.,
this Department, had recommended thy vagAg. '
Dircctor General of Qbscrvatorics shodd Y@g@ree:
a scale of pay commensurate with his ees }(3
lics and status, it should not be kv 85

.
ster Seo
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350-25-500 30 ...

.-
d AR to have dircet recruitment at these two
I'3-30. "~ 1y i . - PR | 1
30-8°6. - -u £0¢v¢ levels, The official witnesses were also

woar of stopping direct recruitment at the level i,

I25-15-475-0- UK Assistant Mecleorologist.  we, theretore,  re- §

-ganad that the posts of Assistant Mclcorolu;.;isl
id, in future, to be filled entirely by promotion
“ga L posts of Professional Assistant.

dircet rcc;ujzn. # W rccommend the scales of Rs. 650-1200

lf]c li to ”,‘c EXSS RL $50-900 for Assistant Meleorologist and

re filled by pronrly o Assistant, respectively,

aualifications  Jé . |
d Class M. ki . _

(5:02;1.;(\:4:::0“,],,54 Far ths post of Professional Assistant (Foreman)

', Astrophyiia g i the pay scale of K. 325-15-475-20-575, we

) years' ,mnnﬁm’nmd the revised pay scale of Rs. 550-900).

shed papers in gnf L

'ubo\,lc_l ©H & The Class HI scientific POsts peculiar (o the
bt are indicated in the Table below 1o

tical  Departnmst- TanLe VI

15 represcniad xlr#i!_ : : _—

i oof Obscr\mﬁﬂi'{?z Dignation of post Number  Scale of pay

svelofan Adduionfhis . )()fl’::‘

§oincicased datish HEA . . hosk

ol the eyt L s,

scd from Re. 620 goie: Acsistant 861, 210-10-200-15 320

The Blispuveniedt, Bli-15-425

need he workinztéfg Sl O3szrver 10255 15054160 1 210

Jed that whils s,

ey

B13-8-280-10-30p

:s should be ghw ity |

‘"""“ﬁ","?"%?;T,f’""-iy}:“‘
VAR TS T he o “E

b\ .

T

e SR T WA v e
T ” ,,:'&,‘J‘? LT N M e ?‘“t?é,s'?'"* ‘:"""l:é"“.x Sﬁ:{é}:&'{:‘{i. - ”.'-";‘ :?%E
/ P
109 - D l
: Lo
yosts left in tle L30-2750.  The oflicial witnesses suggested up- There is direct recruitment to the extent of 25 % f
Hows :— fciion of this post to the level ofa Joint Sccretary, at the level of Scientifie Assistant from amongst
golgregard to all these cqnsxdcrgltlons and the Sccond Class Graduates in Scicnce. 50 % of the
~—f;;_:tlzabl ly!lc arca of control of the I)x.r‘cclor General posts of Senior Obscrver are filled from Graduates
130 # Uiservatories {1as been rcd_uccd recently with the n Scwng:c with Physics as one of the subjects, The L
275 xech oriented institutes bcmg made aulonomol_ls, posts of Obscrver, are filled by direct recruitiment B
124 saommend the pay scale of Rs, 2500-2750 for lg'om.amongst candidales whose cducational qualifica- -
313 3 pust. tion is Matriculntion or j(s cquivalent.
1329 For the post of Deputy Divector General, which ‘ i
v i by promotion of Dircetors, wo recommond. 46. Wo recommend - the scales of Rs. 425-700
#. ke of Ry, 2000-2250, and l'{s...’!.’!(l S60 for the posts of Scicntific Assistant -
] and Sciior Obscrver, respectively, :
in the Depert A?l s the other Clusg | posts,  we - recommend
ththe Depsiined. g)swing seales of pay :— s
- owing pay For the post of Obscrver the scale of Rs. 260-430
s - would b appropriate. For the post of Inspector
Director 1500-2000 of Obscrv:nlorlcs, in the pay scalc of Rs, 210-10-290-
) - 15-320-15 125, wo recommend (he scule of Rs, '
— e ) Sew gL 425-700). . '
Scale of vy Meteorologist Grade I oo-te00  (f v sy
) . ot _ -.‘L,'Mf«"‘ : . . :
— Meteorologist Grade 11 700-1300 Wi i 47, In the course of our cxamimation of the cadre !
Rs T T e e e e e iSlructure ol the Department, we noticed that out of .
: ) ’ . total strenpth of 1100 posts of Olbierver, Sonior :
2250-125-2sm § . Al preseni 50 7% of the Class ”IE“""?["‘:TI “Obscrver and Scicntific Assistuni in the headquarters '
/  fo of Assistant Mf:‘lc.mo!oglst :lﬁ‘ f"'l|_b<| oy ""“‘-I“‘ olfice, about 14 % were engaged on purely administra- .
1600 -100-120) sutmnt. “The ff‘«‘u““m.’“r‘l:i“‘ lea 'l°“§ l’“‘:“‘(}‘f - tive and accounting dutics.  On ihe ofier hand the
1300-Go-100 X for] ‘Ulc lCldus 1 plolSts 0 'Ll°‘019198t'5 (-’,"} © . fecruitment rules for the posts of Scnior Observer b
axpt that the research f"fl"c“f:,?“f’. ° }vo ?.C.‘“‘S “and  Scientilic Assistant provide  for promotion f:*
700-50-1250 womsisted upon in heic case.  There iy a 5?‘“?‘11 of non-scicntific staff like Upper Division Clerks, 2
ument (0 50 97 of the Class 1 (Non-gazctted) v/ Storckeepers, Lower Division Clerks, “Felephone [
A00-40-80)- 8883803 of Professional Assistant from amongst Sccond Operators, cle. (0 these posts, :
Ay Post-graduates in Science. It does not appcar :

the employment of sclentific personnel on purcly £,
administrative dutics in'such large numberg and thet™
promotion of non-scientific .sialy to scienfific posist.
IS nol a satisfaclory arrangement and  should be!
looked into, . T

It appears to uy llmtf}i:

48. The only category of. Cluss 1V cemployees
peculiar 1o (he Department s Ol]icc/Obscrvzilory
Altendant in the pay scale of Rs. 75-]-85-133-2.95
There s dircct reernitment (o U39 of these
POsts [rom amongst persons who have studicd upto
Matriculation standard and (he remaining posts are
fillcd by promotion from Peons on the basis of
seniorily-cuni-fitness,  We recommend the pay scale
of Rs. 190-240 for this post,

49. For the posts ol Scecurity Sub-tnspector
the pay seale of Ry, 1505160 -8 216, we
fecommend (he revised pay scale of Rs. 330-480.

in

v, COMMISSION O RATLAVAY SAFETY

] '

¢ 500 The Commission of Railway Suafely is nn
independent authority  for investipating rivihway
accidents, cle. und for scrving as the Principal Tech-
nical Adviser to the Government on (he adoption
of vatious measurces connccted with the Safety of

railway opcrations. The strength, and composition

201 HO-14-150-1:3- -
th his respondiBia... 170-5-180-113-
be lower | il 5-200

‘,‘,ﬂf? ¥ Seerctary has dissented from the view vide
NSt N .

),-:'-.‘2#3 B

his Note of Dissent.
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ADVOCATH
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Ped iey Dl e ol opieng lA:j':u'l,:mul. :

: '(A.'['j_;\') al tho
Direct a- General of Mete_arology
Lodi l’uoad, Tty Delhi_ 110003,

) ,;io, E(z)_ 107/03/’7.9‘ dated: 4y \ 8/5/1 979, .

. - UICE . onpen

"It hag teen decided jin conswtaliop with Corerme, . _
' 5011ta'ti\/ei,"to nitiate aé‘tion Lo rﬂpn.[‘nl;in;; the :ui_ni.sl.r::.':j_vo and inc!nu',cv;L
cadres in Iyljg Mrie o alogical Dopar b oy ad to ubigg OILY admin, cadreg
far adimini sbr at ive worl, o Clard with, thig i1q o o i Hoadquartor
Llicay o Lho I)Jp:_.r‘.,u:unl;. Ty v how cover Olity Lho ao n, aiyg 'l}ec!l]]_i,U{lL
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: IRDIA_METEOROLOGICAL DEPAI IVEN]

L.

The case was discussed with Director (Pay), Min. of
finance (Department of Expenditure) om 16.2.99. Finance
Officer (IMD) was also presert during the discussion.

2. It was explained that department desires to have a

complete vertj ifurcation of the Admin. and Technicall
M‘L——b a sumilar p: Qat__tchL,LQJL"E_d ‘with " othér
Scientific Department like ISRO DOD, DOE, SOl etc.  For this
PUTpose a review —committae 1 TBéing setup to assess  the
requirement of Admin. staff in dlffcrcnt cadres including the
Admin. Officer's post. The review committee will take a year’s
time to make a complete assessment of the requirement. The
acceptance of the review committee report by the cornpctcnt
authority will Tike another six months or more. Thus in 21l i
Wil take at least 2 years to reframe a fresh proposal based on
the out come of the work study.

3. The administrative work in the department 1w the
officers level is actualy being carrlcﬁut at present by “the
Scilentific/ Technical Officeérs. In_fact the incumbents working
in the adm1n15trat1v<: pcsts . havc LIO“S been h:zndllnp purely
aamxnxstrztxve work Thc Icchnlcal dchgnnxons arc being used ’
RS 2  convenience in  the ahserce of any administrative
Hesignation.  THUS the Proposal in a2 mauner 1s to accord a
formal recognition to the existing working arrangement. The

re-designation of these posts with appropriate “administrative i
title does not involve any creation of uany additional post.
|
4. The 21 posts of Assistant Met. Gr.ll (pay scale Rs. ‘ {
6500-10500) proposed to be rc-dcswnah:d as Administrative {
Offlccr (pay s:qc \RSA-GSOO-’H)SQQJ i's only 2 }304,4 of " {he 2ctual f
[requirement of Admin. Officer for the entire department. " The b
ctual numbers wh1c}i'_"v7i1‘l"”53~much ‘higher will be known only 'k
fter the review com ' ‘tee submits its reports. Hence the 'j
creation of 21 posts o, .umia. Officers may be considered as an ! K
—{itpterim arrangement so _as_to cr::.c_.p*o-nononal opportunitiss ' éf-",
for the Superintendents who have been in this ‘grade foF ™ore 3
than 8 years. { ;
In view of the justification given above the proposal ,.»\,
may kindly be approved. _ i 3
' i
My ' i
. ¢
Mku F)I‘I/ s 3 II )
( S. NIRANJAN ) l ;
_ Dy. Director General of Msteorology v
Q_ (Administration and Stores) :
A B o2 1472 i
: L«
.{-7. >
Tinaymccr fvD | ]
Pirzctor (Pay), Min. of ‘Finance (Deptt, of Exp.) E-Coord. (1) i
Branch ) - Tt T J
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CENTRAL ADMINISTRATIVETRIBURNAL
PRINCIPAL BIENCH

- olf- OA No. §73/2004 AN@% v %é

e -

. New Delhi this the 30" day of September, 2004

14
Bon’hie Mr. Justice V.S. Aggarwal, Chairman
Hon’hie Mr. S.A. Singh, Member (A) -
Smt. Shalim Makhigs ;

W7o Shri T.R. Makhija, Administrative Officer,

Mauvsam Bhawan, Lodhi Road,

New Delhi-110003 _Applicant
(By Advocate Shri SN.Anand with Shri Rakesh Mukhija)

VERSUS

AT T ——

1. Union of India through
The Secretary, Ministry of Science & Technology.
New Mehrauli Road,
New Delln.

2 Director General of Meteorology
India Meteorological Dept.
Mausam Bhawan, Lodi Road,
New Delhi-110003.

3. Shri J.S.Arys,
Dy Director General of Meteorology
(Admin & Stores)
India Meteorogical Dept.
Mansam Bhawan, Lodi Road,
New Delhi-110003.

PR

4. S.C.Ghosh, :
Met. (Establishment)
India Meteorogical Dept.
Mansam Bhawan, Lodi Road, )
New Dethi-110003. L
|

5. The Secretary,
Department of Personal & Training
Ministry of Public Grievances :
North Block, New Delhi-110001. .
' _Respondents :

(By Advocate Shri B.K.Beiera)

»
4
4

ORDER (ORAL)

Mr. Justice V.S.Aggarwal Chairman
By virtue of the present application. the applicant seeks a direction to the

AW

cesoandants 1o amend the Recruitment Rules for the post of Met. Grade-1 in order to
- [
Rat-

provide promotional channe! to i Hhasbeen pomted that the postwas made avaiable
A

1o the Inrther promotion.
‘ fo N
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,_27~

(2)

2. After the malter has been argued, il was pointed that the respondents had

FIOIIIS(it\.ltL?d an Internal Review Committee to go into the Adminigtrative structure of IMD
under the Chairmanship of the then Additional Director General (M) Pune. The report

has already been submilted sometimes on 29.3.2000, but final decigion in this regard has

not been taken by the Government.

4. Keeping in view that the report hasg been submitted and final decision has not been

taken, it will be unnecessary to this Tribunal to go into any other controversy. It is

directed that respondent no.1 would consider the said report and pass an appropriate order

in accordance with law preferably within six monthg from the. date of the receipt of the

o

certified copy of the present order and communicate it to the applicant. /
157 s L /e

Member (A) ’ Chairman
/kdr/
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By Hand
No. E(1N894/14/2003-E.1.

Dated 2_3”‘ March, 2005

Office I\'I-mm-n':m(lum

In comphance of the judgment of the Hon'ble CAT (I’B) New Delhi dated

30.09.04 in O.A. No. 573/2004, Smt. Shalini Makhija, Admin. Officer is hereby informed

that the restructuring of India Meteorological Department is under actlive consideration of p

Department of Science & Technology and once this is finalized the issue relating to the *
implementation of reccommendations of thc Internal Rcvncw Commitice will be taken’ up =
thereaﬂer A
Smt. Shalini Makhija; Admin. Of icer 18 her cby asked lo acknowledge the receipt

. of this O.M. \
%VWM . k

. /_——/ n:

( S.K. Subramanian ) 2.3 ]03 o) g

Dy. Dircctor General of Meteorology ’ /

(Cyclonec Warning)

LACD Dy. Director General of Metcorology +

(Administration & Stores)

TO,\/ i
Smt. Shalini Makhija, \
Administrative Officer, : - \
through DDGM (UI) New Delhi. 4 . § i’
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